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PAPERS LAID ON THE TABLE
Notification under Rubber Act

The Dopaly Minister in the Minis-
iry of Commerce (Bhri Shafl Qureshi):
T beg to lay on the Table:

(1) A copy of the Rubber Board
(Provident Fund) (Amend-
ment) Rules, 1888, published
in Notification No. S.0, 3808
in Gazette of India, dated the
1Tth December, 1986, under
<ub.section (3) of section 25
of the Rubber Act, 1947:

(2) A statement showing ivasons
for delay in laying the above
Notification.

[Placed in Library.
7.]

Bhri 8. M. Banerjee (Kanpur) I
have t» suy something about the
business of the House for the next
week Today is Friday.

Mr. Speaker: Let him wait

See No LT-p43/

1228 hry.
PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, I lay on the Table
the following two Bills passed by the
Houses of Parllament during the cur-
rent session and assented to by the
President since a report was last made
to the House on the 30th June, 1067:—

1, The Tribunal (Abo-
lition) B, 1987;

2 The Appropriation (Railways)
No. 2 Bill, 1967.

ABADHA 16, 1388 (SAKA)

10344
12-39 hrs.
ESTIMATES COMMITTEE

Sixth Report

8hri P. Venkatasubbaiah (Nandyal).
I beg to present the Sixth Report of
the Estimates Committee on the Mlp-
istry of Education—(i) Salar Jung
Museum, Hyderabad; and (il) Archaeo-
logical Museums.

—

ELECTION TO COMMITTEE
Comm Boarp

The Minister of Comimerce (8Bby
Dinesh Singh): 1 beg to move the
follownng:

“That n pwsuance of sub-rule
{1)(e) of Rule 4 ot the Coir In-
dustry Rules, 1854, as amended by
S.RO. No. 3983 dated the 12th
December, 1957, the members of
Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, two members from among
themselves to serve as members of
the Coir Board for the term to be
specified by the Central Govern-
ment *

Mr. Speaker: The question is,

“That in pursuance of :ub-rule

(1)(e) of Rule 4 of the Coir In-
dustry Rules, 1954, as amended by
S.RO. No. 3963 dated the 12th
December, 1987, the members of
Lok Sabha do proceed to elect, ir
such mannér as the Speaker may
direct, two members from among
themselves to serve as membars of
the Coir Board for the term to be
specified by the Central Govein-
ment."”

The Motion was adopted

1248 brs.
RE BUSINESS OF THE HOUSE

Shri B. M. Banerjee (Kanpur): This
is the second time I find that that item
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IShri 8 M Banerjee)
1~ misting nd the responsibility s
buing sharked by the Minister 8 Tar
linmentary Affairs

Mr. Speaker. Aboul what"

Shri 5. M Ranerjee: Business of the
House

Mr. Speaker, The Business Advisory
(ommittee hus fixed up the time for
various Demands

Shri S M Banerfee. I tow 1hy
foday 1 Friday We have bren
1eguesting the Mimsie; of Parhanser-
tiy Affars through you to arrang.
lar ¢ 1gston of <ertaln matters

Mr Speaker, Now we are discussing
the Derr v ' 1or Grants

Shn & ' Lunerjee Even durmng
discussion us the Demands, we have
had one hour md two hour diceus
s1ons on important * ; ere

Mir Speaker T!at ;s if alivwed by
the Speaker the Mimster has 34z
to do with that

Shri 8 M Boasrjee: 1 Lave heen
appealing to the Minister througn you
1o arrange for the discussion af two a1
thtre rmportant matiers

Fot inslance, |
now

Mr. Bpeaker Don't go into detajls
I will not allow All that you wanted
i~ that the Minister must make some
slalement

Shri 8. M Banerjee, We¢ want to
1gues{ you

Mr. Bpeaker: Don't go into details of
the subjects which are pending for
1all attention and something

Shn §. M. Baserjre: | am not men
liomng call attention notices at all

Mr. Speaker: Even discussions

e comie o Krgw

JULY 7, 1967

Re BOX. 1346,

the DA Commission's report j3 dis.
cussed; of course, he regperves his com-
ments hetause he has tp compnlt the
State Chief Ministers.
sion of the DA Comnission's

Shri 8. M, Banerjee: Yes Let us
have a two-hour discussron That 1s
one thing

Secondly, I am told that a motion on
privy purses by Shri Madhu Limaye
has been admitted Let it be discuss-
ed About itz international cepercu-
sijons and s0 on, let us know what the

mind of the Government 1s ir®'
illow these two discussions
The third thing 1~ this The budget

iy very importent otherwise we can
not function without the budget, I
know that, but I think that during the
course of the budget discussion some
discussions

Mr. Speaker. You ale going into de
tails You have pointed out that the
Minister must fix up some programme
That 1s the mamn thing Now don't go
into details Let me hear one or two
others also, then we will see. You
have had your say All that you want
15 that the programme for the naxt
week must be announced by the Min-
ister, and some of those things which
you say are very important must be
taken up for discussion Do not go on
prolonging now.

Shri 8. M, Banerjee: I want a state-
ment from the Home Minister,

Mr. Speaker: All right, kindly ait
down You have made your points.

Shrl §. M. Basarjes: Unless we have
a statement, how can we camy on?

I:.M-:Thmfw\lltmhﬂ.t
others also



mands for grants are going to be gul-
lotined, and this 18 the first Jccasion
think when this thing 1s being al-
lowed to be done by the house We
very sorry about it In the past
we used to have this understanding
that as far as possible as many .f those
Ministries as possible should come up
for discussion. If these discussions
were found by the Speaker to be call-
ing within the purview of the debates
that we would be having, they were
not taken up, they would not be taken,
that was the earlier understanding.
Unfortunately or fortunately we have
been following some other procedure,
but at least now I would like to plead
with you not to have all these things,
during the time when we are discus-
sing these demands, so that at least
the programme we have got before
ourselves can be completed satisfac-
torlly, After all, we owe an explana-
tion to the country that in regard to
the administration of so many of these
departments Parliament has not been
sble to, would not be able to, have
proper discussion.

Mr, Speaker: That was my view also
Skri George Fernandes rose—
Mr. Speaker: Mr. Fernandes, why
don't you allow Mr, Limaye,

ot vy foed : (qAC) e g
A gy § 1w A e wer o
awk § ar Wrrere ¥ 21 arOw W,
e fioy fergw Fitfes i, ot a%
wer o Wy we QA 1 Ve
¥ Pt 33 @y & ford T ot vy
W 31 rlw oww W g W
Wy s¥elic dv vt s
1331 (Al) LED—3

RBe MOH s
Mr, We want luach heur
also. t is all this?

Wugfody : qud wr g o
15 o w whmne, &, @ w1 ot
U gW W W N age
@ ¥ fal w1 g A A T
MM ENATANR N
w2 o agw ardr ¥ §, wg g wver
wT foar &1 AT o & sy feea
we wE g gt w fal A
T w w fiear oy Wit wfam
NI | WA x@emar mar § e
o e ®Y ey o W AT
forar amdemt 193 % wrew |

8hn Ranga: Quorum should not be
challenged.

it wy Fewd : &iTw w7 ger W

oft ey wfgr s & faegpw ot T
¥egmr g & womard W ¥ W
fednft <o amEt & oft oty wTw
fie g W w1 w7 e
Mir, Spoaker: How can I help it? If
somebody rauses the question of gue-
rum, I have to ring the bell.
Shri Ranga: It is an understandung.
My, Speaker: If an understanding is
respected by all, it can work; other-
wise it will not work.

Shri Burendramath Dwivedy (Ken-
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[Sbri Burendranath Dwivedy]

some more important ministries. In-
stead of completing it on the 2lst of
July, can we not extend 1t by lour or
five days?

The DMinister of Parllamentary
Affairs and Communieationg (Dr. Ram
Bubhag Singh): Sir, I respect the senti-
ments expressed by the hon Mem-
bers here But as you know 1t is not
possible to extend the debate beyond
the 21st 1 did not announce the
demands to be discussed next week
because they are already announced
If they so desire, I shall make an an-
nouncement every week

Shrl Surendrapnath Dwivedy: Why
cannot 1t be extended beyond the 21st?

Dr. Ram Bubhag Bingh: That is not
going to be a possible proposition

Mr. Speaker: About sitting on Satur-
day, we shall discuss it later on, the
Business Advisory Committee 15 meet-
ing on Monday.

Bhri Randhir Singb (Rohtak) On
Saturdays, we cannot sit. We lLave to
g0 to our constituencies. We have got
serious objection to this proposal. We
have fixed our meetings on Saturday

Shri Bal Raj Madhok (South Delhi)-
Sir, discussion of the demands 1s the
most ymportant business of the House
We find that the demands of a num-
ber of muustries are going to be guil-
lotinesl due to shortage of time We
must find more time, we can forego
our lunch hour and sit on Saturday or
we can sit late 1ill 7 P.M. First prio-
rity should be given to the discussion
of the demands for grants of the min-
istrien and only then other work should
be taken up.

JULY 7, 1507

(Min. of Irrig,
D.G. and Power)

discussion on the dearness allowance
question. We do not know whether
he is going to give time.

Mr. Speaker: How can he give time?
He cannot say anything now.

Shri Nambiar: The whole govern-
ment machinery will be paralysed

Mr, Speaker
Easwara Reddy

I have called Shn

12.50 hrs.
DEMANDS FOR GRANTS
MiNisTHY OF IRRIGATION AND Power

Shri Eswara Reddy (Cuddapah):
Mr Speaker, Sir, Yyesterday, 1 was
speaking about drought relef 1 re-
quest you to set up a famne eradica-
tion board in the Centre

Sir, we have already a Board to
control the floods and floods are only
one aspect of the vagaries of the mon-
soon [ am glad that we have the
Flood Control Board We are domng
something, though unsatisfactorily.
Now, when you have a Control Board
for floods, why don't you have an era-
dication board for famines, which are
another aspect of the vagaries of the
monsoon” I hope you will appreciate
the reasonableness of my demand It
should not be sumply a sign-board.
What I request is, you should set up
a Famine Eradication Board at the
Centre at least with a sum of Rs 800

of your Ministry to this proposal two
years back, when I had the opportun-
ity of spesking on the Demands for
Grants.

Last year, in June, the four Chief
Ministers of Southern Siates, faced
with a serious famine crisis, met at



